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Tx CENTRAL ADN/fILNISTRATIVE TRIBIJNAL 
CUTTACK BENCH, CUTTACK 

0. A. NO. 814 OF 2013 
Cuttack, this the 4'h day of Dep-ember,1013 

CO.TZAM 

W1ON'BLE1'N/jR. -'k.K. PATN AIX, -METNURER (3"' ~".-In"L.) 

Trinath Prasad Panda, aged about 5S -~'-eus, 
S/o Late Sadananda Panda. 

AT,'PG - Sakhipadp., Dist- Sambalpur. 

Presently working as UDC, 

MR, ffitawanipatna, Dist- 

i 	... ..—Apnlicai-a 

Advocate(s) ... Nf/s. D.P.Dhalsayncant, 

VERSUS 

Union of'India fepresented through 

1. Secretary, 

Ministry cf Information and Broadcasting, 

Sh astri B1h ~,vN. an, Ne %v Dei hi 1 11. 000 1. 

Director G-'Yie.ral, All india P-adio, 

Alka,shvani 1-1) fi.w.""arl, Parfiam-~nt Stree~ 

New Delhi- 11001 i, 

Depuaity Director General 

All 'india Radio, C'uttack., 

Cantonri-xiA Roas.-I, Cuttack-753001. 

0, - 
4. 3t.a~-)Ot.l D11"ecto"r) 
M11 In Y 	, dia Radit)) Bhawariipatna, 

Dist- Kalahaii(Ii... 

Resoonoer ts 
Advocate(s), 	...... Mr. 

HON'B7-E "AR. A,K. FAITNLJI,~-~~t~'! 

	

M~.' 	 Ld~ Gxvrl"'e~ far tint-, 

applicll~mv., aiid Mr. 	 Cer'-ttall Ci(~vt. 

Counsel Elty 	
" I

- u-i's C—A, w, h, u-ie --s-mondents, o)vl whorr" -1 cop". 

h,as alread'~- 	s-~-''Vt U'L 
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T.P.11anda -A,'rs- U01 

2. 	This instant O.A. has bc~.--.n filed by the appF,cant 

Section 19 of the Administrati-VT Trl'-.-unak Act, 1 083 chalicngirig 11je 

inaction of' the Respondents in not considering his representation 

f 
regarding his tnarisfer after completion of the tenLim o' two ye,).rs iv a 

difficult station. Mr. IDYI)Iialsainant, Ld. Coi:nsel appearing for 'ffie 

applicant, submitted that the applicant was posted to A-11", 

Bhawanipatna, which is, known to he difficult stat--on. He had io'isled 

the said sution ot) 1-1017.2-101 1 after being relieved from DDK, 

Sarnbalptir. Mr, Uhalsaniant subinitted that t~e applicant has 

completed his teivare posting on 112,07.2013 and in response to 

circular dated 10.04.21013, he has expressec', his willingn-ess/1-holcr-I 

place of pos-tinc/ to k'Q'ainbal~pur as Inis spouse is postCd. the—re 	an 

Assistant 'Fea6er urider Govt. of OdIsh a-. He has made ihe s-crnd and 

third pret~rence to Bhub-,Aneswar and Ba-~angiy. Thovgh tine said Z:~ 	- 

preference as well a,--; n~,fjresentafion -for transfer SlAbrrtitted bv flic 

applicant was kirwarded to Respond.ent No.3) on 19.04-2013 undei* 

Annexure-A/5,, till date no response has been cec-.1,ved fi-orn 

Respondent No. 3 to that effect. I'vir. Dhalsamant fiarthor added t~jat 

the acadenlic session -,"()r the year 2012-113. has com,-, to an end and for 

2013-14 ihe session is going, on hen~,-~e appEcant's cas-. should des-l"Ve 

consideration on -priority basis. r, 

Mr, -U.B.Tvlohapatra. 1-d. Sr. ("GSC, has no. ~Mmediate 

instruction regarding i'ate of the rei 	 Y ,vesentation- C)rekrred by the 

applicant on -27.08.21,,~~13, w.hich has alr-lady been fior-,varded to 

Director Generai, AiR (Res-pon,"k-Int No.2) on '~/9.09.201'1. 
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-Mr, Dhalsamant siibtnicted that~ apr licant's 'evai nce will 

be more or less satisfied if a time fraine is fixed to disp ., ose of the 

p 	'ing representatioli by Respondent N,,).L'. ena 

Hon'ble Apex Court in the case of' R',~,'Alathore --Vrs-, 

State of Madhya Pradzesii., 1990 SCr, fl,&, 0 (in ara ra, h 17' 

has observed as ander: 

"17 . ....... Red-essal of 
'

grievances in t1he hinds of' 

the dcpatimenial authorities take a-, -undtlAy, long 

vme. That is so on a.count of' t'ie fact tha( r.,o 

attention is ordinzvfily beAowed aver these M.atters 

and they are nct considered to be governmental 

b,Usirjess of substance,, 'I"his approac-h has to be 

deprcc,-.tc.d and aiathoritl,~s on whom power Is 
-cd I-o dispose of th- appeal-s ar,d -reV!s!0I.S 

U1,11".1or tF.,.-. Servil,I-e Rides rnust dispose of such 
ni.-tter: as exped.1tio-i.isly as possible. Ordinarily, a 

t,)criod of t.hr--e to six months should be the cuter, 

iirnit. _,.'hat xvocflid d,*s6p[,*,re th, s),steti-t avld._,Ke~-..~~,,, 

Lh, 

in t-Tilad the facts and aft)_~-esai(l dicta of ~Ihe 

- tit m'de a 	 ori Hon'ble Apex Courtv,,Iierl viie apphe'.1 	a 	 J, 

27.08.20131 he h;3s q ric,'ht to lc(io~yl th-,~ 	tbherecf _Hctnc~_-, without 

pre~j-dcdce to the contentions of eithor sides and without expressi.no  an . y 

opinion on the rnerit otf ulic niatter, this OA is disposca' of at th~s 

admission s+ iy- wal., 	tc, Respondf.rit ~No. 2 to considej- dic 'a g,_ 

said representalion pref-I-rred. by 	applicant, which was d1ily 

"'orwarded 10y 	AIR, _3K3.v,7a-nipPttn,,j, ~Aa_,zlon, IW(Ting 	rnind the 

circula.- dated 	 ~is v,,cll as the pr-_scra rules and -r--gulatioTIS 

so far as givirig of chcice Place of pc)sting to an eniployee after 

serving tenurc postimg in diffictdi ,,zadon is concerned aiad Z~) 	 - 

com-rnanicatt.- ,he resu.~I th..-Yeofro t1l'.a applj.cati~ 'oy ~A,ay of a reasoned 
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and speaking ord%-.r witfi'na period of 30 days from the date of receipt 

of a. copy of this ordel-, It' aftei- s-ic,11 	 q.nnJic-,qnt 1,q 

found to be entitled to i-ii-h benefif. for choice piace of postin,g, t-~eji 

expeditious steps be taken to extend the 	b-~nefit to the applicant 

within 30 days from, such consideration keepin,) In rnimAl the presetit Z:~ 

academic session as vi-Al as the v,,irious points as raised b'y the I 

applicant in his represeptation. Howevu, I make it clear that ifth,~ 

representation so refc!red by the a-p licac.t and for-,v,,irded to P 	 I r I 

Respondent No. 2 I-j,-.s 	been dii-sposed o~ th-, result th-.r%-,o-ir 

shall be comrnunlc~,exld t(,-, the ~;pplicant within a period of two weel'..S 

from the da!,c of receipt of copy of this order, 'There shall be no or~.,Ier 

as to costs. 

6. 	 ct.-)PN.- o"th'.c, c.rdei- be handed over to Ld. Counsel for 

both the 	Copy -.)f this o~der be also uans-raitted. to Respondo.nt 

I-,To. 2 by the Registn, thr,")ugh Speed Post at -,Ahe cost ofthe ap I ice.-nt P-- 

4- for which Mr. DhalsarDant, Ld, Counsel 'j'or Ohe ~..ipplicant, 

to file the postal requisiOx-s by 0 5. 1.12. ~20 

A'FNAJ1K) 

MEMBER(J ud 1.) 

RK 


